
(  OPEN COURT ) 

CE NTRAL ADMINISTRAT Iv TRIBUNAL 

AILAHABAD BE\TCH  

i\LIAIIARAD  

Allahahad this the 17th day of July 20re. 

Orginal Application No. 1705/1992. 

CORAM :— 
Hon 'hie Mr. Justice R. R. K. Trivedi, V.C. 

Hon 'ble Mr. S. Da‘01. Member Administrative. 

4 
Ra jvir 	Sio late G 

Ex—Te le—c om . Off ice Ass 

liari Lal, 

tent in the Office of 

Divisional Engineer Fhones ( Administration ) in the 

office of Divisional Manger, Telephones, Agra. 

At present resident of v: 

Disst Mathura . 

liege Sahp  P.O. Sahpau, 

  

	App licant . 

Counsel for the applicant:— Sri Aru 

VEIRSUS  

1. 	Union of India, through Sec 

Tandon. 

etarv, Ministry of 

Tele— communications, Door Sanchar Bhavan, 

New Delhi. 

2. 	Director General, Derartment of Tele—communication, 

N ew De lh 

3. 	Assistant General Manager 

Genera 1 Ma ne ger , Te le—comm 

F a zratgang , Lucknow 

PI-lobes) Office of the 

nication, U.F. Circle, 

4. District Manager, Te lephon s, Agra. 

5. Assistant Engineer ( 	ance ) , Agra Te lephones, 

Agra. 
	Respondents. 

Counsel for the respondents:— Sri shok Mohi lsy 



ORDER 

( By Hon 'b . Justice R R. K. Trivedi, V.C. ) 

Heard Shri Arun Kumar Tendon, learned counsel 

for th? app 

for the res 

cha llenning 

iicant and Sri Ashok Mobil 

ondents. This foplicat ion 

the order data 02.09.1  

y, learned counsel 

has b -,en filed 

and 31 .01 .1990 

(annexures 1 and 2 of the .A.), 

2. 	It appears that applicant Sri Rajvir Singh was 

appointed as temporary Tele—com. Offi 	Assistant on the 

basis of Hi h School Certificate, Int rmediate Mark—Shit, 

and Certif* ate of Scheduled Tribe s t mitted by him. 

Latter on it was found the cPrtifica e of Scheduled 

Tribe subm'tted by him is oraed. On .ccount of this 

miss—conduc 

02.09.1 985. 

Court by f 

there was 

under sect 

seeking co 

applicatio 

The order 

direction IA 

the represe 

if already 

rejected b 

he was lismisSed from service by order dated 

The aforesaid order was c allengel in this 

ling Orgina 1 Application 	394/ 1999, as 

onn 	An`application lwas also filel 

on 21 (3) of AdMinistrative Tribunals Act 

donation of delay in filing the O.A. The 

was rejected by order dated 16.C9.1 99q. 

f dismissal became finale. Further 1:115:g' 

as given to the rsepondents to dispose of 

station of the applicant %ithin four months 

not disposed of. This rep esentation has been 

order dated 31.01.1990. 	e order shows that 
Vs. 

in Utter 	adesh, Aheria community iiaas_ not come under 

Scheduled ribe and certificate suhditt d by the applicant 

could not 	accepted. Thus there is no change in the 

facts and ircumstances. The order of dismissal has 

already  become final)] t 4, dismissal  of first 0 .A . this 

second O.A. is not legally maintaikle and is rejected. 

Vice—Chairman 

/Anand/ 

Member (A) 


